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CENTRAL ELECTRICITY REGULATORY COMMISSION

6" 7t & 8™ Floor, Tower-B, World Trade Centre, Nauroji Nagar, New Delhi-110029

Phone: 011-23353503; Fax-23753923

Petition No. 641/GT/2025 Date: 19 June 2025

To

The Vice President

Torrent Power Limited

Plot No Z/9, Dahej SEZ Area (Eastern Side)

Ta Vagra, Dist Bharuch, Gujarat-392130, INDIA

Subject: Petition for of determination of tariff for 1200 MW DGEN MW Mega

Power Plant, for the 2024-29 period.

Sir,

With reference to above subject, and under Regulation 28(10) of the CERC

Conduct of Business Regulations, 2023, following additional information is required to
be submitted on an affidavit, with an advance copy to the Respondents, on or before
26.6.2025:

a)

b)

d)

e)

f)

9)

Details of the decapitalized items, including their year of capitalization, gross block
value, supporting documents, and Auditor-certified Form | as per the Tariff Regulations,
2024.

Actual PLF of the plant for the period 2019-20 to 2023-24 and auditor certified Form-19
with normative PLF for calculation of water charges.

Security assessment report, auditor-certified actual expenditure incurred for the period
2023-24, along with supporting documents, in terms of Regulation 35(1)(6) of the 2019
Tariff Regulations. Further, submit the documentary evidence for Security expenses,
break-up of the same in CISF and non-CISF expenses, along with justification.

The auditor-certified Tariff Form-15 for the FY 2023-24 for fuel used in computing
Energy Charges, along with the corresponding soft copies. Additionally, provide the
auditor-certified Form-O for calculation of Interest on Working Capital, including the
Excel sheet with linked computations.

Additional capitalization expenditure for Solar Roof Top System shall be substantiated
with cost benefit Analysis.

The technical details as to how variable IGV operation will enable flexible operation.
Further, the existing operation philosophy of IGV shall be submitted by the Petitioner.

The Auditor certified statement for landed cost of fuel is not legible, therefore, a legible
copy, clearly indicating different source fuel along with the liquid fuel quantity and cost
shall be submitted by the Petitioner.
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2. The Respondents shall file their replies by 3.7.2025 after serving copy to the
Petitioner, who may file its rejoinder, if any, on or before 10.7.2025. The due date for
filing the additional information and reply/rejoinder shall be strictly complied.

3.  The Petition shall be listed for hearing in due course for which separate notice will
be issued.

Yours sincerely,

Sd/-
(Deepak Pandey)
Assistant Chief (Law)

Copy to:
All Parties
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